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Re.    Point    arisktg    o-M    of    Answei-    to '   
Qnestion   No.   1474   given   on .!*>32.   
Regarding   Unsecured to Ms.  Modi 
Rubber Limited. 

DR.     BHAI        MAHAVIR     (Madhya 
Pradesh):    Sir, the discussion   Ihat   I   am rg   
today   relates    to    a     scandal,  a ni      
transaction,      involving      an mee    of    Rs   
1.75   crores by Punjab Nationa!  Hank    to    
M/s.    Modi    Rubber Limiied   without any  
of the proper docu-m    ts,   any   
hypothecation,  without   insist-upon  margin 
money either, and without ensuring the 
observance in 'he proper mariner of the terms 
and conditions of the agreement   relating  to  
the  loan.    Sir,  two questions  were asked  on 
this  issue in  the Houe and every  time the  
Ministers gave ers  which   were   totally   
unsatisfactory and.   if   I   may   say  so.  
deliberately  wrong and  misleading.    The lirst  
question askui 9 is  No.  736,  answered  on  
the   Irh  Ma\. I''K2.     lt  wa,   asked:   whether   
:here  were anv   allegations    of    serious  
irregularities regarding (his loan; whether there 
was an> enquiry  into the   role    of    the    
Regional Manager    who    was     responsible   
for  it; whether   there  were    transfers    of    
seven branch manager,,    of    Modipuram    in    
a period of five months: and whether out-of-
promotion   had   been   given   to   one officer 
out of them. The answer that we got then   
Chairman   and   Managing Director had held 
an investigation and had concluded   that   the   
allegations   were   not substantiated.    This 
reply does not convey hing and Ihere could 
convince nohody The   second   question   was  
tabled   on  the 27th July,   19S2 and  jn  il   it   
was asked: what  banking norms  were violated 
in this transaction; whether j: was a fact Ihat ro 
security       or    hypothecation    documents 
were  obtained   before  the   grant   of   loan; 
and   whether   the   loan   amount   was   sanc-
tioned   on  telephonic    orders    from    the 
Meerut Regional  Manager.    The    answer 
given was: the bank's interest was properly 
secured, and   as  for  the  second part  the loan 
was not sanctioned on the telephonic order,   of  
the   Regional   Manager.       The question 
further was whether the inspector who objected 
, was given an opportunity to substantiate  his   
charges,  and  what  were 

the details of this opportunity or reasons if ao 
opportunity was given. The answer is: "The 
inspector made some charges which on 
examination at .higher levels, were found to 
be irrelevant and baseless". The question was 
whether an opportunity Rad been given... 

iU SADASH1V BAGAITKAR 
(Maharashtra): The honourable Minister is 
busy with his home work. This is most unfair. 
What is fhis? You are not expected to discuss 
with your officers when the honourable 
Member js speaking. Ycu are supposed to 
heat him. You are showing great disrespect to 
the honourable Member. 

THE MINISTER OF STATE IN THH 
MINISTRY OF FINANCE (SHRI 
PATTABHI RAMA RAO): Mo, no: don't be 
angry. I am hearing him and am collecting 
data. . . 

DR. BHAI MAHAVIR: Mr. Minisler, 
there is no intention of annoying you. Un I 
think unless you listen to me, you will   not  
be able  to meet  the  points . . .  

SHRI J. K. JAIN (Madhya Pradesh): He is 
very much listening. 

DR.     BHAI     MAHAVIR       If  he   was 
listening let the Minister say what "I have 
spoken up till now and I will accept it. Why 
does anybody get up to defend him? —I do 
not know. Simply because a person belongs 
to fhe ruling party, does it mean fhat he has io 
oppose everything we say.' 

Mr. Deputy Chairman, the questions asked 
were very successfully evaded, and wherever 
an answer was given, the answer was either 
totally wrong or was a deliberate attempt to 
conceal the facts. What are the facts? The facts 
are that the First National City Bank, the IDBI 
and the Punjab National Bank entered into an 
agreement they made a consortium—on the 
Sth JUT; 1973 with M/s. Modi Rubber Limited 
for an advance of Rs. 1.75 crores. Since the 
other two banks do not have an office at Modi 
Nagar, th13 Punjab National Bank was asked 
to   disburse    the    amount.     Now,    the 
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Bank issued a letter of sanction through its 
Loan Department to the branch office at 
Modinagar to disburse the loan. The terms and 
conditions to be observed were mentioned 
therein, keeping in view the clauses ofthe 
agreement. This is the preliminary thing. 

.  When the* sanction was    received,     the 
management of Modi Rubber Limited were it 
appears   able to persuade the Regional 
Manager at Meerut, Shri S. L. Baluja, who now 
happens to be  the chairman of the Bank,   to  
get  the loan  disbursed  without completion  of  
the formalities as per the letter of sanction and 
the agreement.   Sir, we   are   aware   that   for   
advancing   petty amounts like Rs. 500 or Rs. 
600 to rikshtw wallahs or others, the banks 
insist on all types of sureties, elaborate 
documentation, hypothecation, etc.   Here it 
was a question of Rs.  1.75 crores.    But what 
was done? The first thing the Regional 
Manager did was: disbursement of the loan was 
trans" ferred from Modinagar to Modipuram, a 
petty office  which had just two or three persons   
working   there.     Why   that   was done, ij is 
not clear.    Whether  any permission  was   
obtained   for this from  the Head  Officer,    is    
again not clear.    The permanent officer in 
charge of the Modi-puram   branch  who   was   
holding   charge at that time apparently refused 
to advance the   loan   without  proper   
documentation. The result was he was 
transferred.    In a period of some thing like five 
months there were  seven managers who 
were„changed. Mr. M. L. Chopra was 
transferred on the 28th    September     1973   
and  Mr.  H.  R. Shroff was given charge.  He 
stayed there for   five weeks.    He   also  
refused  to  do this  irregular thing.     He  too 
was  transferred.    Mr. B. N. Verma was sent.    
He was transferred after two days.   Shri H. R. 
Shroff   was    sent     again.    He  was   also 
transferred   again   after   two days.    Then 
Shri  J.   P.   Mittal  was  serit.     He  stayed for 
26  days but  he  also  seems to have refused.    
Then  Shri  B.   N. Verma  was again   asked  to 
RO  there a second  time. He stayed for 3 1/2 
months and ndvanced Rs.  1   crore.    But  after 
advancing Rs.   1 crore   to    the   party,   Mr. 
B. N. Verma wrote to the Regional Manager to 
confirm 

I the verbal orders that had been given to him for 
the advance of the loan. Since the verbal 
orders were not confirmed i» writing, Mr. 
Verma refused to advance any further 
amounts. The result was that he was 
transferred again. Then Shri J. P. Mittal was 
sent in his place. He slayed there for four days. 
He was also transferred soon and Mr. B. N. 
Verma came a third time. And then he 
completed the advance of the rest of the loan. 
1 he loan was advanced in instalments of Rs. 1 
crore, Rs. 10 lakhs. Rs. 3 lakhs, Rs. 10 Iakhs, 
Rs. 5 lakhs, Rs. 3 lakhs. Rs. 5 Iakhs and so on. 
On most occasions— T have the photostat 
copies here —the officer in charge of the 
Modi Nagar branch was writing to the 
Regional Manager "as per your telephonic 
instructions we have advanced these loans 
please confirm". And no time was it confirmed 
nor was he asked why he had done so. How a 
bank can advance loans on telephonic instruc-
tions or verbal orders, ;s something which is 
beyond me. The Regional Manager was doing 
it without proper documents being prepared 
and signed. How he was doing it, is something 
which I hope the Hon'ble Minister will be.able 
to explain to us. 

A question was asked whether the conditions 
of agreement were fulfilled. Tbe answer given 
was that the interest of the bank was fully 
secured. I wish the honourable Finance 
Minister were here^ I would put it to him that 
the conditions which were contained in th- 
agreement signed between the consortium and 
Modi Rubber Limited—the agreement 
obviously had certain conditions—were 
de'iberately flouted. For example, in para (f) of 
the Head Office sanction letter, it was clearly 
mentioned that the Company will execute an 
irrevocable power of attorney in favour of the 
Bank, authorising the Rank to convert 
equitable mortgage into a regular mortgage 
whenever considered necessary by the Bank. 
This was to be executed before the loan was 
disbursed. This was not done. Then in parf(e) it 
was mentioned that the set of document will be 
got drafted by the Solicitor of the Bank before 
making the advance. The Solicitor of the Bank 
was never brought into the picture. Nobody 
referred anything to him.    No  documents 
were drafted.    The 
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loan all the same was advanced. Then, * a» per 
the Head Office directions the assets of the 
Company had got to be insured against fire and 
other usual risks at the cost of the Company with 
bank clause. Under bank clause, [ am toid the 
insurance company is instructed to make direct 
payment to the bank in case of loss. New 
insurance was to be secured with this clause. It 
was not done. Then, Sir, as per the Head Office 
directions, 30 per cent margin 'money was to be 
deposited by Modi Rubber. It was not insisted 
upon. Not a single paisa was deposited by Modi 
Rubber and the whole amount of rupees one 
crore and seventy-five lakhs was ad-« vanced. 
Now, without proper verification of the value of 
assets, without making efforts to find out what 
the assets of the Company are. this large 
advance was made. It is something which. I 
suppose, is unheard of in banking annals. 

Sir. as per Rules, a certified true copy of 
the Memorandum and Articles of Association, 
a certificate of commencement of business, 
and also a certificate of incorporation from the 
Company too were required, before the Bank 
could make the advance. Even those were not 
asked for or taken. The party borrowed more 
than fhe company's total paid-up capital. Now> 
according io law. it had to be approved by a 
General Meeting of the shareholders. If a 
Company borrows from the Bark more than 
an amount equivalent to its total paid-up 
capital, approval "ias to be taken from the 
General Body of shareholders, and a copy of 
its Resolution has to be sent to the Bank 
before the loan can be advanced. No such 
th ing  was done here. 

There is a system which is known ES a 
commitment charge. When a bank sanctions a 
loan and it is not drawn by Ihe parly for some 
time, during that period a commitment charge 
is levied from this particular party. Nothing of 
the type v/as done in this case. 

Now, the Regional Manager of Meerut 
contradicated his own orders and went 
beyond the policy which the Bank had laid 
down at that particular time. Sir, there was a 
sort of credit squeeze in force. 

This particular Bank was not advancing 
loans. I have here a copy of that circular. The 
relevant circular is from .he same Regional 
Manager and ls dated 15th December 1973.    
Para X of it reads: 

"ln case of loan sanctioned recently, 
which has either not at all been utilized or 
where documents have not been executed 
and accounts have not been opened and 
also the sanction is older than three 
months, the limits will require renewal. All 
such case should be referred to us. In the 
meantime, the facil i ty should not be 
placed it the disposal of the customer. 

Thesg instructions were Issued in the form 
of a circular and sent to all branches. But for 
Modi Rubber the branch was made to flout 
these very instructions by the same Regional 
Manager. Sjr, the same Regional Manager 
issued another circular on 2nd January, 1974. 
through which he advised all the Managers to 
refer each case to Head Office if an 
unutift'sed limit over and above Rs. 10 lakhs 
was required by the borrower. This again Sir, 
was not observed. Now, Sir, the Inspector. .. 

MR. DEPUTY CHAIRMAN: Please 
conclude  now. 

DR. BHAI MAHAVIR: I am finishing in 
(wo minutes. Sir, the Inspector who objected 
to this and went to the Regional Manager to 
say such irregularities were happening was 
advised by the Regional Manager not to say 
anything or inspect the working of 
Modipuram office, but to keep quiet over it. 
But the Inspector did report to the Head Office 
Inspection Department. With that preliminary 
report, even the Head Office Inspection 
Department asked him to go after two months 
so that they could regularise, put the things in 
a shape and 'hen to send a report. He 
accordingly went there £>fler two months. He 
found that no papers or proper record had 
been obtained. The result was that he asked 
the Manager, the In-charge there, as to what 
he had been doing. Sir, there is a letter dated 
20'h April, 1974 from tlie Officer In-charge. 
He says—and I quote, Sir—"I am sorry to 
inform you that all my requests during 
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the last one and a half months have gone 
futile. ! have also brought his fact to the 
notice of the Regional Manager personally 
and through letters. The Regional   Manager   
advised   me.... 

MR. DEPUTY CHAIRMAN: Don't read 
fully. 

DR. BHAI MAHAVIR: "... the verification of 
the inventory. And the stage for the verification 
of the assets has not been reached so far." Sir, the 
inventory has tb be verified before even a paisa 
is advanced. Here the money was being . 
advanced, without any verification. And he says, 
"the stage has not been rer.ched so far".... We 
were toid that "our Bank has not to obtain any 
document in respect of [he loan of Rs. 1.75 
crores as aU formalities arc to be got completed 
by the IRBI, being the lead bank in this agree-
ment." This was a wrong statement. Even then, 
he says, "I have met Mr. K. P. Gupta, Controller 
of Accounts ol Modi Rubber and requested him 
to supply true copy of the Insurance policy, 
proforma balance sheet as on 31st March, 1974, 
copy of irrevocable power of attorney executed 
by the company in favour of our bank 
authorities so that the bank could convert 
equitable mortgage into a j egular mortgage." 

Now, Sir, these thingj are on record. And jf 
these documents had not been executed, how 
is it open for anyone to claim that the interests 
of the Bank had been secure and everything 
was fine? S'r, with aU this, after this report, 
the Head Office asked the Inspector to find 
out who were responsible for Jt. He found 
that seven Managers were shifted in a period 
of 5 months, somebody staying for only two 
days, somebody else for four days, and 
somebody staying for two weeks. How this 
happened is something which is a mystery. 
And, Sir, with all this, what T want to submit 
to the Government is that since it was a big 
party involved here, nobody can believe that 
jt vas done wiiiout any consideration. What 
that consideration was has to be found. Now, 
Sir, the  interesting  thing  about  it is  that 

the Inspector who objected to 'his hos been 
hounded out of the bank, and the person who 
was responsible for this irregular deal sits in 
the top position of the bank and the local 
Manager, the Officer-Tn-charge who did this 
irregular advancing at the biddance of the 
Regional Manager was promoted out of turn, 
Sir, why I am asking this is not for the purpose 
of merely making a point. These are our 
prestigeous institutions. They are Ihe ' country's 
great institutions, and particularly the Puniab 
National Bank. I have great regard for the 
tradition with which th's Bank started. The 
great names of Lala Lajpat Rai and Babu 
Purushottam Das Tandon were associated w>th 
it when it was established. It came up as a 
national institution to substitute the banks 
promoted by the Government of those days. If 
such a thing has happened in this Bank, it may 
be that it is just a tip of the iceberg, and it may 
be that there is much more at fault which needs 
to be probed and gone into. In any case the 
honest man being punished for his honesty and 
the man who had to e

xP'ain all this being 
rewarded i- something which cTann'u be 
excused. So, Sir, I would like the hon. Minis'er 
to explain all those. May be, tike a magician 
who can produce a rabbit from a hat only, if he 
can do that it will may be possible for him to 
explain alt these deals. Otherwise the country 
wilF* have to draw its own conclusions. 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): Sir, first of all, I 
want to say one 'hing that it is not the form to 
discuss how a loan will have to be disbursed 
and whether and at various stages, what type 
of appraisals will be made by the bank. 
Neither it is my intention nor I hope is the 
intention of the hon. Member. 

Question is whether for the tmcunt which 
has been advanced to a particular u^it, the 
bank took a reasonable care to protect its 
interest and the money which, they are 
advancing. This is one aspect. Second aspect 
is that while in a particular branch which was 
involved in the transactions, some quick 
transfers ?ook place, what are the rationable 
of those quick transfers,  and the  third  
question he  has 
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raised is that one particular officer who was 
involved in some sort of inspection or 
something, has been penalised, according to 
the hon. Member, because of bis action, or 
whatever it may be. These are the three 
questions which the hon. Member has raised 
and he wanted to have satisfaction. Here 1 
would like to give a little detail. 

So far as [his particular project is con-
cerned, this particular project costs about Rs. 
18 crores and at that time whan appraisal a"d 
other things were made, the financial pattern 
was: Rs. 4.5 crores equity capital; Rs. 1.5 
crores preferential capital; and long-term loan 
to be provic'ed by the financial institutions 
was Rs. 12 crores. How were these 12 crores 
of rupees provided, because it is not that one 
institution provided the entire amount? Tt is 
relevant to exP'ain as to why tbe loan was 
being advanced by the Puniab National Bank 
amounting to Rs. 1.75 crores, before they took 
mortgage and hypothecation of the assets from 
the company concerned. IDBI: Rs. 2.75 
crores; TFCI: 2.50 crores, Punjab National 
Bank: Rs. 1.75 crore; ICICI: 1.50 crores; LIC: 
1.50 crores; First National City Bank: 1.50 
crores; UTI: 50 lakhs. Total Rs. 12 crores. 
When a project like this is being appraised by 
a consortium, at that point of time the practice 
was that one of the lead institutions will take 
the mortgage or hypothecation of the entire 
property of the company, before the actual 
disbursement takes place. This is a relevant 
point that Dr. Mahavir is raising that some 
instructions were issued and somebody did not 
take proper care. IFCI which is the lead 
institution here and one of the participants in 
the consortium, complied with all the 
formalities. So far as Puniab National Bank is 
concerned, if I understand correctly, loan was 
advanced perhaps from 30th January 1973 and 
thereafter before that they took an undertaking 
from the company, and after that. ... 

DR.  BHAI MAHAVIR:     1974. 

SHRI PRANAB MUKHERJEE: .... after 
that they took hypothecation. I am talking    
of    the  undertaking  before dis- 

bursement °* 'oan- Hypothecation of assets 
after disbursement of loan was in 1974. One 
may raise the question that when a bank is 
advancing Rs. 1.75 crores, why did they not 
hypothecate the assets first? The answer is, 
mortgage has already been done by IFCI, 
another financial institutions and a member of 
the consortium, and that was the practice at 
that time. Nowadays we are saying that every 
institution will do it jointly. Ibis is one part. 
Second part: I checked v.p the position. So far 
as the interests of the banks are concerned, I 
am told obviously these are matters on which 
I cannot go into details as Dr. Mahavir has 
gone. I would not have looked into it because 
hundreds and thousands of transactions will 
take place in every bank every day. When it 
comes to our notice, definitely, we shall have 
to look into it. So far as the bank advance^ are 
concerned, I am toid, it is well protected. Not 
only in the case of the Punjab National Bank, 
but of all the other institutions which have 
contributed in this. 

In regard to the transfers, I am told, the 
permanent incumbent who was there, was 
removed from that office to Dehra Dun.     I   
think,  it  was on   20th   August, 
1973. 

DR. BHAI MAHAVIR: You have d that 
there were others also making advances. I am 
referring to the advance of Rs. 1.75 crores and 
if you -'heck tip, there was a consortium of 
three banks, the First National City Bank, the 
IDBI and the Punjab National Bank and i-ut 
of these three, Punjab National Bank being 
the bank which was working at that particular 
station, it had to execute all 'he documents 
and to ensure that fhe agreement clauses were 
adhered to. In thi; particular case, it is the 
complaint of the manager or the officer in 
charge ot thii bank—it was on 20th April, 
when the bulk of the advances had been 
given; thai he had been asking but he had not 
got th< documen's like the insurance policy 
irrevocable  power of attorney  and  so en 

SHRI    PRANAB    MUKHERJEE: have 
given you the break up of {he tota of Rs.  12 
crores.    As "far as the amoun 
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ol Rs. 1.75 crores is concerned, it is not 
merely the IDBI and the First National City 
Bank of New Delhi, but there are also other 
term lending institutions including IFCI, 
ICICI, LIC, UTI etc. 

In regard to the second point, about 
transfers, this is the factual position, I am toid. 
The permanent inucumbsnt who was there, by 
name, Mr. M. L. Chopra, worked there from 
9.10.72 to 20.8.73. One Mr. H. S. Sharef was 
there from 16-8-73 to 25-9-73. One Mr. B. K. 
Varma who was the in charge on a permanent 
basis worked there from 25.9.73 to 25.5.74. In 
between, he went on certain leave. 
Sometimes, casual leave and sometimes leave 
for longer poriods. Arid it is a normal practice 
in a bank that if somebody goes on leave, 
somebody has to relieve him. Therefore, if 
somebody goes on leave for two days, another 
officer will have to take charge for two days. 
If he comes back and after that he again goes 
on leave for eight or ten days, r.omebody will 
have to officiate in his place for those -eight or 
ten days. This is the statement of fact which I 
got. 

DR.   BHAI   MAHAVIR:       Mr.   H.   S. 
Shroff was there for two days. 

{Interruption) 

SHRl     PRANAB    MUKHERJEE:     It 
may happen. If somebody takes leave for two 
days and somebody also taken leave for 26 
days, what is wrong in it? If the banking 
system has the arrangement, the officiating 
arrangement, somebody will have to officiate. 
I do not find any cogent relationship between 
the two. It is not transfer as such that 
somebody comes from outside and takes over. 
The next man jn the bank is taking over and 
discharging the duty of (he officer in charge. 

DR. BHAI MAHAVIR: Are /ou sure -of  
it? 

SHRl PRANAB MUKHERJEE: 1 am toid. 
If I am not sure, I will correct myself. 

DR.    BHAI    MAHAVIR:    I  do not 
think,   it  was  the  next  man.    Somebody 
had  come lrom outside. 

SHRI PRANAB MUKHERJEE: Here, I 
have nothing to hide. If you have toy 
information,  I am prepared to look info 
it, to go into greater details. Whatever 
information I have. 1 am sharing with you. I 
do not want to shield anybody. If something 
wrong has taken place, I will definitely look 
into it and I seek your full co-operation 
in~this. But what I am tolj is that the man 
went on lea/e and somebody next had to 
officiate in his place* lt is not possible for me 
to keep an eye on the 38,000 branches all over 
the country. In regard to this particular officer, 
in regard to harassment,— Mr. Jain,—which 
has been mentioned; it is true: first, he was 
dismissed and subsequently, he was asked to 
go on premature retirement. But that has 
nothing to do with this case. A vigilance case 
was ?oing on and it was in his other 
assignment at Muzaffarpur. Even the Central 
Vigilance Commission went through fhe 
whole matter. It is not merely that rhe banks 
can take action on you on the basis of that. 
And tttat is not also during this period. It was 
on another occasion. It was on an offence 
committed that this disciplinary action was 
taken against him. It had nothing to do with 
this present case. 

DR. BHAI MAHAVIR: Just one thing I 
want to know and that is: Did the tank insist 
on depositing this 30 per cent margin money 
by the Modi Rubber Limited, and was that 
deposited at all? 

SHRI PRANAB MUKHERJEE: Sir, here 
also there is no hard and fast rule. One point I 
can tell you. So far as their total commitment 
is concerned, when total financial package 
cornes in, the company 8ayg that I will raise 
this much money, the institution says that 1 
will provide you this much money and 
sometimes we make it conditional that you 
first deposit this much money and then only 
we will release our fund. So, jn every case 
wheie this is to be done, a lot of flexibility we 
provide to the banks, a lot of flexibility we 
provide to the companies depending upon 
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the relations. After all, it is a customer and 
bank relationship that you should not forget. I 
do not exactly remember whether that 30 per 
cent was deposited. That I will have to check 
up but even if your point is taken up that it 
was not done, Heavens would not fall. In 
many cases we have done it. 

MR. DEPUTY CHAIRMAN: Mr. Jha. 
Please do not repeat the point that has been 
raised. (Interruptions). I will tell vou that this 
has been asked. 

 

MR. , DEPUTY-CHARMAN: Please do 
not raise that point. I will not allow that. 
Please do not raise that. 
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SHRI SHRIDHAR WASUDEO 
DHABE (Maharashtra): Mr. Deputy 
Chairman, Sir. I only want to ask two 
questions. He has mentioned certain names. 
Mr. Chopra he has mentioned who was 
working ther6 in 1973. Then another person 
came in his place—Mr. Ashraf. He worked for 
one month snd he was transferred. Then came 
Mr. Verma, Mr. Sharif and Mr. J. P. Mittal. I 
would like to know whether these officers 
refused to advance loan because there were 
irregularities and there was no compliance by 
the Modi Rubber Company and the transfers 
were made simply because they said that they 
would not give any loan unless compliance is 
made completely by the company. 

Secondly, what is the position of tbe loan? 
Rs. 1.75 crores have been advanced to this 
company by the Punjab National Bank. Has it 
been recovered? Or bas any interest or any 
instalment oeen paid by them? 
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SHRI PRANAB MUKHERJEE: Sir, first 
of all I would like to clarify one point. It is 
not my intention to hide anybody or shield 
anybody. If somebody has committed 
anything wrong, definitely that will have to 
be looked into and the guilty person has to be 
brought to book. There is no denial of that 
fact. 

What I tried to explain while replying to 
the various points which Dr. Bhai Mahavir 
and others raised is that this is the 
information which we received on the basis 
of which we came to the conclusion that this 
is the factual position, and if you have any 
fresh material or if you can provide any fresh 
information and if you ask that certain are&« 
should be looked into, definitely I am 
prepared to do it. I can assure Mr. Malik that 
it is not my intention to say that whatever has 
been done is done and there is no room fcr 
looking into it. If you ask me to have a fresh 
look into it I am prepaied to do that. Those 
were the points which were raised and I just 
wanted to clarify the points in reply to Dr. 
Bhai  Mahavir. 

Sir, in regard to the general prinicple of 
providing assistance—that is the point Mr. 
Bagaitkar raised—after all we are having the 
rules. .It is the bank's responsibility. What I 
said is that this would be in exceptional cases 
where the bank feels that they can do it, but it 
would be no body's case that a bank can 
allow any amount of money to be spent ia any 
manner without taking any precaution to re-
cover it. As I mentioned, there is no 
correlation between the transfer and the 
advance. From the information which I 
received, I do not find any    correlation, 

but if Mr. Dhabe or anybody has other fresh 
infoimation, 1 am prepaied to look into  it. 

SHRI SHRIDHAR WASUDEO 
DHABE: I asked what recovery hai been 
made of this loan. 

SHRl PRANAB MUKHERJEE: In regard 
to recovery I haven't got that figure with me. I 
can collect that and pass onto him later on. 

In regard to the general point of non-
recovery, I have discussed it at certain other 
times on the floor of this House and it is my 
point also, and I have toid the banks and 
financial institutions that before they provide 
money they should make an appraisal of the 
scheme and that they shall have to be 
extremely carefuL And after all it is public 
money and there is constraint on resources. 
We cannot have a situation where non-
recovery would increase and bad debt would 
increase. We cannot afford to have that type 
of luxury und constant vigilance is necessary. 
There, I do agree with Shri Shiva Chandra Jha 
and some others who have made a general 
comment. But we shall have to keep in mind 
that in a situation like ours we cannot say that 
we will not give money to big industrialists or 
big companies because after all in our process 
of development, if we just look as to the total 
outlays in the Sixth Five-Year Plan, I think 
the public sector is expected to invest about 
Rs. 72,000 crores, and the bulk amount will 
come from institutions and banks either in the 
form of term lending or in the form of 
working capital. And with the private sector 
and the public sector's contributions taken 
together, our industrial activities will go on. 
Therefore, they are to play their role. But that 
does not mean that there can be any lacuna 
which could be permitted I do feel, and as a 
general observation I agree with the hon 
Members, that when huge amount of money is 
involved, banks should be extra careful and 
they should strictly adhere to the   rules  and  
regulations. 


